IN THE SUPREME COURT OF INDIA
CIVIL APPELLATE JURISDICTION

Civil Appeal No 6437 of 2023

Vijay Kumar Garg .... Appellant(s)
Versus
Deputy Commissioner of Customs & Ors ....Respondent(s)
ORDER
1 We find no reason to interfere with the order of the National Company Law

Appellate Tribunal dated 18 August 2023 in Company Appeal (AT)(CH)

(Insolvency) No 259 of 2023.

3 The appeal is accordingly dismissed.

4 Pending application, if any, stands disposed of.

....................................................... CJl.
[Dr Dhananjaya Y Chandrachud]
.......................................................... J.
[J B Pardiwala]
.......................................................... J.

[Manoj Misral]

New Delhi;
October 09, 2023
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ITEM NO.8 COURT NO.1 SECTION XVII

SUPREME COURT OF INDTIA
RECORD OF PROCEEDINGS

Civil Appeal No(s).6437/2023
VIJAY KUMAR GARG Appellant(s)
VERSUS
DEPUTY COMMISSIONER OF CUSTOMS & ORS. Respondent(s)
(FOR ADMISSION and IA No0.203633/2023-EX-PARTE AD-INTERIM RELIEF and
IA No.203745/2023-PERMISSION TO FILE ADDITIONAL
DOCUMENTS/FACTS/ANNEXURES)
Date : 09-10-2023 This appeal was called on for hearing today.
CORAM
HON'BLE THE CHIEF JUSTICE
HON'BLE MR. JUSTICE J.B. PARDIWALA
HON'BLE MR. JUSTICE MANOJ MISRA
For Appellant(s) Mr. Maninder Singh, Sr. Adv.
Mr. Abhishek Sharma, Adv.
Mr. Kabir Dixit, Adv.
Ms. Kritya Sinha, Adv.
Mr. Pranshul Kulsreshtha, Adv.
Mr. Alok Tripathi, AOR

For Respondent(s)

UPON hearing the counsel the Court made the following

ORDER
1 The appeal is dismissed in terms of the signed order.
2 Pending application, if any, stands disposed of.
(SANJAY KUMAR-TI) (SAROJ KUMARI GAUR)
DEPUTY REGISTRAR ASSISTANT REGISTRAR

(Signed order is placed on the file)
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